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LsMthan
7 4 tv

33

Moratha 
7 days but 
lass than 
15 days

25

Mora than 
15 days but 
lass than 
ona month

Thasa applicationscould not ba daarad 
for issa of (cod cards bacausa fiald inquirias 
oouM not ba oomplatad In thasa casas. 
Cbeia> Officas hava baan diraetad to dls- 
posa of all such applications, which ara 
panding mora than 7 days, axpaditiosly.

ITnnakOhn]

Divaralon of Funda Alloeaiad undar 
J.RYbyStataa

147. SHRI MOHAN SINGH: Wit tha 
PRIME MINISTER ba plaasad to stata:

(a) whathar tha Union Oovarnmant ara 
contampialtng to libaralisa the conditions of 
Jawahar Rozgar Yojna with tha putposa of 
rural davalopmant undar which village da- 
valopmant work would ba entrusted not only 
to Gram Panchayats but to block and district 
boards also;

(t>) whether the unkm Government was 
fuHyassurad by tha Stata Governments that 
lunda aHottad under the Jawahar Rozgar 
Yojna would be spent only on niral develop* 
ment;and

(e) whether the amount aHottad tor this 
puipoaa has baan spent othar-wlsa in some 
Siatat: I  so. tha details thereof and actkxt 
takan or prapoaad to ba taken in the matter?

THE MMISTER OF STATE IN THE 
MiNiSTfVY OF RURAL DEVELOPMENT! 
8HRiaVENKATSWAMY}:(a) Nochanges 
in «ta Jawahar R ozw  Yoiana guMeOnas 
wMoh praacribaa tha implamaniaiion of tha 
pragnmma ttuough tha vilaga iMmehayatt

at the village level and District Rural Devel­
opment Agencies (DRDAs) and zila par- 
ishads (ZPs) at the district level is under 
consMeratnn of the Government

(b) Jawahar Rozgar Yojana is a Cen­
trally Sponsored Programme for creatbn of 
wage emptoyment in the rural areas only. 
Funds ara provided to the State Govern­
ments with the assurance that they wiO be 
used in the rural areas only.

(c) There are no instances in the knowl­
edge of the Government of India where the 
funds have been spent othenwise. However, 
if such instances are proved, the Govern­
ment of India woukJ recover the money so 
mis-spent.

Ownerahip righta to tha Ownara of 
Jhuggl-Jhoparlaa

148. SHRI MOHAN SINGH: Wil tha 
Minister of URBAN DEVELOPMENT ba 
pleased to state:

(a) whether the Government propose to 
give ownership rights to those poor parsons 
and other betongtngtoeconomlcaRywaakar 
sectbn whohavettuiH Jhuggi Jhoparisintha 
four metropolitan cilias of DeM. Bombay. 
Calcutta and madras and have bean resW- 
ing there in for tha last four years;

(b) whether any scheme is under tha 
conskleratktnofthaOovammanltoimpiova 
tha rasidantial unila inthaaa ahims by way of 
extending bank ban iacWias to the owners 
of such Jhuggi>lhoparis; and


